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| WESTERN ZONE BENCH, PUNE AT PUNE

‘ g’?qgof}'// Fer sedat  original Application No. 119/2022(WZ)

in the Notarial Register

’2 7 M AR Zﬂli_: the Matter Of: - -
s, njay Dhondev Joshi and Anr. ..Applicants
S ‘ &\ Versus

State of Maharashtra and Others ...Respondents

R N REPLY ON BEHALF OF THE RESPONDENT NO. 6
O TO,

THE HON'BLE CHAIRPERSON

AND THE OTHER HON'BLE MEMBERS

OF THE NATIONAL GREEN TRIBUNAL

It is most respectfully submitted on behalf of Respondent No. 6

as under:

1. I Paritosh kankal the Chief officer of the Respondent no 6
do hereby on solemn affirmation state that I have gone
through the Application filed by the Applicants herein. I
say that I have taken instructions from all the concerned
departments and have gone through the documentations
of the concerned department and am in a position to reply
the Original Application on the basis of the information
received by me from my concerned departments,




132 mwoc" s noted at 2 7 MAR 2023,

2. I say that all the contentions, allegations and statements

made by the Application in the present Application are
P denied and nothing therein shall be deemed to be
‘!‘1 M £ O h:‘::..., admitted by the Respondent No. 8, by reason of non-

;ﬁ;&*-’a amal O «? traverse or otherwise, unless specifically admitted herein.  ~

* L ! 3’“': At the outset, I submit that, the present Application has
‘3\‘.1_\ \ .“\: N ’ been filed by the Applicants under the provisions of
WO ., s Section 18(1) r/w Sections 14, 15, and 17 of the National
e Green Tribunal Act, 2010. I say that the Applicants are

contending that the Respondents no. 4 to 9 being the
Municipal bodies have not taken any care to prevent water
pollution and have also contended that any of the
Municipal Councils do not have water treatment plants.

4. 1 say that regarding the said issue contended by the
Applicants in this Application the representative of the
Maharashtra Pollution Control Board has already visited on
07/01/2021 to the office of the Respondent No. 6 and has
conducted an audit regarding the issue contended by the
Applicants and has observed that the Respondent no. 6

has applied for the renewal.

5. That, the Nagarparishad Vengurla has been established in
the year 1876 and the total population of Vengurla city is
at about 12,392 as per the sensus recorded in the year
2011. The Vengurla City is declared as a clean city and is
well known in the sector of Solid Waste Management.
Accordingly, the State Government of Maharashtra has
awarded Sarvotkrushta Nagarparishad 2017, Utkrushta
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; dg. Nagarparishad Award 2018 in Konkan Region, Vasun

Award 2016 & 2017, ODF ++ Award 2017, Swacha Shahar
Puraskar 2015, NDTV Sanman 2016. So also the Central
Government of India has also awarded the 10th rank in
Swacha Sarvekshan 2018, the 48th rank in Swacha
Sarvekshan 2019, the 12th rank in Swacha Sarvekshan
2020, the 15th rank in Swacha Sarvekshan 2021 and
ODF++ & 3 Star Ranking. Considering the aforesaid
awards it is crystal clear that my client is performing and

discharging his duties and functions very honestly and
punctually.

6. That, 3 Tons of solid waste is collected per day in Vengurla
city. There is a compost depot known as "Swacha Bharat
Paryatan Sthal" constructed by my client in Ramghat Area
which is within the Jurisdiction of Vengurla Nagarparishad.

The Nagarparishad employee daily segregates the solid
waste, material waste and garbage in the compost depot.
As far as the classification of said material is concern out
of 3 Tons, 2.5 Tons is wet waste and remaining 0.5 Tons
is dry waste material. I further state that the employee of
the Council Manufactures Bio Gas and generates electricity
by making process over wet waste and also produces
vermi compost. Considering the said process, the
Maharashtra State has given Harit Branding to Vengurla
Municipal Council by following due Procedure. From dry
waste collected plastic is converted into small granules
using plastic crusher machine and used to build quality

roads and the other materials sent to Cement Company for
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the purpose of energy generations. Considering the above
over all process, classification, manufacturing and '
generation of electricity, the Vengurla Municipal Council '
has become "Zero Waste Management Module".

9.
PARA-WISE REPLY:
7. Isay that I need not comment as to the statement made i
by the Applicants in Paragraph A of the Application except /‘} " |
that the Applicants have wrongly come to a conclusion that ;4» M 4
the Respondent no 6 have not taken any care to prevent ‘4:52*
water pollution. RN ““’_
Ny 2t
. et S
8. I say that the contentions raised by the Applicants in the Ry
para no. B of the Application is that, the Applicant have 10.
received information on 07/12/2021 under RTI that the
Respondents do not have any water treatment facilities “‘
and entire water is discharged to the rivers and or in sea is s ;‘”
a false and concocted statement. I deny that the water e i

from households, hotels and institutions is discharged
either in the adjacent rivers or in the sea I say that there is
no sea in the Municipal Limits of the Respondent no 6 and
hence there is no question of letting the waste water in
the sea. The Respondent No. 6 states that the said
Respondent on 15/11/2019 have issued work order vide
tender no. 2019_DMA_496079_1 to Mr. Jhonson Juje
Farnandes thereby to erect sewage treatment unit with rut
zone technology having capacity of 25000 liters. The copy
of the work order dated 15/11/2019 issued by the




114 135
This docurnent is noted at 2 7MAR 2083,

Sr. No....!&\lzed..
in the Notarial Register

' ndes
Respondent No. 6 in favor of Mr. Jhonson Juje Farmna

is enclosed herewith as ANNEXURE R-1.

9. I say that thereafter, the Respondent NO. 6 has also issued
a letter dated 25/11/2019 to Mr. Raghunath Mohan
Mhadgut to construct the sewage treatment plant (FSTP)
with capacity of (3 KLD) for safe, regular management and
processing of sewage from drainage system/septic tank of

2;;, *‘ ' toilets. I say that Accordingly the Respondent No. 6 has
7 il always taken due care for water treatment facilities. The
~’ —‘;':“’;f:"j copy of letter dated 25/11/2019 issued by Respondent
- ‘No.6 to Mr. Raghunath Mohan Mhadgut is enclosed
\f\@: herewith as ANNEXURE R-2.

10. I say that in regards to the contentions raised by the
Applicants in the para no. C of the Application that, the

j . Respondent no. 1 to 3 have issued the direction to
| . "“’ Respondent no 4 to 9 under section 33 of the Water
s (prevention and Control of Pollution) Act 1974. I say that

in view of this the Respondent no. 6 replies that Mr. I, T.
Gaikwad (SRO) the representative of Maharashtra Pollution
Control Board (Sub Regional Office, Ratnagiri) have visited
to the office of Respondent No. 6 on 07/01/2021 and has
reported that the Respondent No. 6 has provided FSTP

‘ and has also found that it comprises of collection tank,
Aeration tank (SBR type), settling tank, filter dual media,
chlorination and after treatment it is being used for
gardening purpose. The copy of visit report dated
07/01/2021 issued by Mr. I. T. Gaikwad (SRO) in favor of
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11. I say that the contents of Para D is a matter of record an \ el i
Mo Tl 5 #l
hence I need not comment on the same. N A

%

12. With respect to Para no E, I say that as already stated by
me the Nagarparishad Vengurla has been established in
the year 1876 and the total population of Vengurla city is
at about 12,392 as per the sensus recorded in the year
2011. The Vengurla City is declared as a clean city and is
well known in the sector of Solid Waste Management.
Accordingly, the State Government of Maharashtra has
awarded Sarvotkrushta Nagarparishad 2017, Utkrushta
Nagarparishad Award 2018 in Konkan Region, Vasundhara
Award 2016 & 2017, ODF ++ Award 2017, Swacha Shahar
Puraskar 2015, NDTV Sanman 2016. So also the Central
Government of India has also awarded the 10th rank in .
Swacha Sarvekshan 2018, the 48th rank in Swacha
Sarvekshan 2019, the 12th rank in Swacha Sarvekshan
2020, the 15th rank in Swacha Sarvekshan 2021 and
ODF++ & 3 Star Ranking. Considering the aforesaid
awards it is crystal clear that my client is performing and

discharging his duties and functions very honestly and
punctually. I further state that, 3 Tons of solid waste is
collected per day in Vengurla city. There is a compost
depot known as “"Swacha Bharat Paryatan Sthal"
constructed by my client in Ramghat Area which is within
the Jurisdiction of Vengurla Nagarparishad. The
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Nagarparishad employee daily sagreggates the solid
waste, material waste and garbage in the compost depot.
As far as the classification of said material is concern out
of 3 Tons, 2.5 Tons is wet waste and remaining 0.5 Tons
is dry waste material. I further state that the employee of
the Council Manufactures Bio Gas and generates electricity
by making process over wet waste and also produces
compost. Considering the said process the

Maharashtra State has given Harit Branding to Vengurla

vermi

_Municipal Council by following due procedure. From dry

waste collected plastic is converted into small granules
using plastic crusher machine and used to build quality
roads and the other materials sent to Cement Company for
the purpose of energy generations. Considering the above
over all process, classification, manufacturing and
generation of electricity, the Vengurla Municipal Council

has become" Zero Waste Management Module “.

I say that the contents of Para F are concerning the
Respondent no 1 to 3 and hence I need not comment on
the same. I reserve my right to file a detailed reply if
required by this Hon’ble Court.

With respect to para G I deny that the inspections
undertaken by the officers of the MPCB did not conduct
inspection with respect to water pollution and are only
concerned with Municipal Solid waste and such other
aspects but not water pollution. The Applicants have not
annexed any documents and I crave leave to file a detailed

137
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15.

16.

17.
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reply to the documents as and when the documents are
produced by the Applicants.

With respect to para H I deny the contentions that the
Respondents are negligent and are not taking effective
and immediate steps.

I say that the Respondent No. 6 on 29/06/2021 vide
Tender no. 2021_DMA_657029 1 has issued a letter to

Sentek Corporation to execute the installation of STP in F,.;
fish Market building within 180 days from the receipt of 55
order which without stretch of imagination shows that the *‘ |
Respondent No. 6 was always complying with the :a '_ |

procedures and orders of the Respondent no. 1 to 3 and

has taken all due care to protect the environment.

i

I say that the notice dated 25/02/2022 sent by the
Applicants is on totally false and indecent facts and _.f":i"'

appears to be erroneous. I say that the Respondent No. 6 f’ "5 pi \*'
has timely replied to the said false notice vide reply dated’ e ‘1:'"‘::“;
24/03/2022. The copy of reply dated 24/03/2022 by the \“_}“:
Respondent No. 6 alongwith the notice dated 25/02/2022
is enclosed herewith as ANNEXURE R-4 colly. The
Respondent No. 6 has served the said reply to the
Applicants on 24/03/2022 through RPAD and the copy of
the receipt alongwith the Acknowledgment is enclosed

herewith as ANNEXURE R-5 Colly.

RITIN
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18. I say that thereafter, the Respondent No. 6 submits that

this Respondent has prepared City Sanitation Action Plan
3A and 3B. which specifically shows that 3A is on the
subject of City Sanitation Action Plan for Toilets which is
Prepared on 01/06/2022 more specifically showing all
information about the toilets within the limits of
Respondent no. 6 and 3B is on the subject of City
Sanitation Action Plan for used water management which
IS prepared on 01/06/2022 and more specifically showing
all inforrhation about the used water management within
the limits of Respondent no. 6. The copies of said action
plan dated 01/06/2022 are enclosed herewith as

ANNEXURE R-6 colly.

REPLY TO LIMITATION

19. 1 say that the contentions raiseq by the Applicant in the

limitation clause shows that the Applicant has preferred
the Application within the limitation however the
Applicants in memorandum of Apblication have mention
that the Application is under section 18(1) r/w Sections 14,
15, and 17 of National Green Tribunal act 2010. Here if the
Apphcatlon is treated as under sectlon 14 then the
Application is beyond the |Imltatl0n as is liable to be
dlsmlssed with cost on the part of the Applicants.

“Sectlon 14(3) of the Act states that"-

“"Section 14. Tribunal to settle disputés.

(3) No application for adjudication of dispyte under this
section shall be entertained by the Tribung/ unless it js

139
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made within a period of six months from the date on

which the cause of action for such dispute first arose: /:k | }J
Provided that the Tribunal may, if it is satisfied that the ’::é bR
L. f. K7

applicant was prevented by sufficient cause from filing the
application within the said period, allow it to be filed within AN f

0
a further period not exceeding sixty days. %

REPLY TO JURISDICTION

20. I say that the Application invoking the jurisdiction of this
Honble Tribunal u/s 14 of the NGT Act, 2010 is not
maintainable and therefore the present Application filed by
the Appellant ought to be dismissed.

21. In the view of the facts and circumstances stated and
contentions raised hé}einaboi}e, it is submitted that the
prayers sought by the Applicant seeking the legal actions
against the Respondent Nos. 6 are not maintainable and

therefore the present-Applicatioh filed by the Applicants
ought to be dismissed.

I ."A‘-."
DATE:

PLACE: g

ADV FOR RESPONDENT No. 6
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VERIFICATION .

I, PARITOSH KANKAL, Age - 29, Occ: Service the chief
officer of the Respondent no 6 herein do hereby solemnl'y
declared that what is stated in the paragraph NOS. 7 to 18 Is
true to the best of my knowledge which is based on th‘e
documents made available to me and that what is stated in
remaining paragraphs nos. 1to 6 and 19 to 21 are based on the
information and belief which I believe the same to be true.

Solemnly declared at Vengurla. )

Dated this 27rd day of March, 2023 )

DIST SlKDi'lJDURG
'.“ Regn. Ko, 7562
DATE OF E)HRY

BEFORE

Sr. No. /W ngted at

2 7 MR 2023
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SHRI. NARAYAN JANARDAN GODKAR.
ik (BSc, M.A, LL.M,D.I.M,GD.C. & A.)

(ADVOCATE HIGH ¢ OURT)

s = 3 N ] o 16
P Deepchandra’, Camp, Vengurty, At & Post - Vengurk, TalVengurk, Dist Sindhudurg, Pin Code- 4165
' Phone-0IT.(02366) 262219, Cell : 9422596367, Email - adv.njgodkar@gmailcom.

Panel Advocate of Vengurla Municipal Council, State Bank of India, Sawantwadi Urban Co.-op.Bank,

MSED.Co.Lud, Sindhudurg Bhandari Sahakari Patpedhi Ltd., Nimco Rata Iron Ore & Minerals
ExportsPvt.L1d. =

Date - 24/03/2022

Read.A.D.

— S

Notice Replv

To,

Shri. Virendra Ichalkaranjikar.
Advocate High Court,

114, Birya House, Perin Nariman,
Road, 265, Fort, Mumbai, Pin 400001,
Mobile No. 8451006055. :

Dear Colleage,

My client Chief Officer, Vengurla Municj
placed in my hands notice dated 25/02/2022 3
behalf of your clients Shri. Sanjay Dhondad
Shri. Sandesh Gavade, R/o Kariwade, Tal - §
and authority to reply the same as under -

pal Council, Vengurla have
ddressed by You to them on
ev Joshi, R/o Ratnagiri and
awantwadi, with instructions

1) That my client states that, the contents in the no fiodhrarten _
not genuine and are appears to be not bonafjed, otally false,
2) That my client is the Chief Officer of Ven

e gurla Municipal ;
which is an artificial person created undenhe-pm pal Council

visions of Maharashtra
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Municipal Councils, Nagarpanchayats and Industrial Townships Act, T%f -
My client is performing and discharging his duties and functions properly
which is controlled by the Provisions of concern cnactment.

3) That my client States that, the Nagarparishad Vengurla has been
establised in the year 1876 and the total population of Vengurla city is at
about 12,397 45 perthe sensus recorded in the year2011. The Vengurla City
1s declared as g clean city and s well known in the sector of Solid Waste
Management. Accordingly, the State Government of Mabharashtra has
awarded Sarvotkrusha Nagarparishad 201 7, Utkrushita Nagarparishad Award

Central Government of India has also awarded the 10* rank in Swacha e
Sarvekshan 201 8, the 48" rank in Swacha Sarvekshan 201 9, the 12%rank in 8
Swacha Sarvekshan 2020, the 15" rank in Swacha Sarvekshan 2021 and
ODF++ & 3 Star Ranking. Considering the aforesajd awards it is crystal
clear that my client is performing and discharging his duties and functions ,
very honestly and punctually. S

4) That my client states that, 3 Tons soljd waste collected per day in a
Vengurla city. Thereisa compost depot known as “ Swacha Bharat Paryatan

diction of Vengurla Nagarparishad, The Nagarparishad employee daily 2 \:;'i
sagreggates the solid waste, materia] Waste and garbage in the compost ; il

§

" vmae i

I R
l'y\

SR

depot. As far as the classification of said material is concern out of 3 Tons, f;‘_g x,'fu%?‘ﬂf
2.5 Tons is wet waste and remaining 0.5 Tons is dry waste material. My {,’ il
client further states that the employee of the Council manufactures Bio Gas g G et

o o - “ “. 2 ‘_l‘_‘,. . '.’»
and generates electricity by making process over wet waste and also pro- NN ;'“}7-_'5\»

A5
{
3

duces vermi compost. Considering the said process the Maharashtra State \;"f,-\-‘??-l! &
has given Harit Branding to Vengurla Municipal Council by following due \g‘z\:

procedure. From dry waste collected plastic is converted into small gran-
ules using plastic crusher machine and used to build quality roads and the
other materials sent to Cement Company for the purpose of energy genera-
tions. Considering the above over all process, classiﬁcation,.manufacturing
and generation of electricity, the Vengurla Municipal Council has become *

Zero Waste Management Module ”.

5) That my clicnt states that, there js a facility of 100% closed
sanitation system in Vengurla City pertaining to each family and each WC is
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e I ’ . . ; -
c‘))l?ib('lt'EaCh “{C Is having septic tank and soak pits. There is a
oo discharge Sewage water or septage in open space

SCQ Or river,

6)  That my client states )

Municipal Council 1 S o“suttion vans in Vengurla
1l for esludin u 1D 3TN
same the council h Ep WQ%E(_;S_O“:I!SO zqrder to process the

as erected gne Sewazd Ha st 1 = ‘ o
Sewage Treatment Plant, Afier I_lét_.k I’rca{mc]}ifglant and one Fical
Plantation jp, Swacl

PMHer proceessing,.the tréiiéd water is used for
12 Bhargt Paryatan Sthqj &

al:SaEEthe Municipal Council
NStruct 15 KLD STp unit in Vengurla City at Natu Vhal;
1Area of Vengurla City.

dcgitqlly ma
Complete pr
or drains or

vy

:7“,’-‘;_';:';""-
hat, there grg;;l\v 2

9)  That my

Under the circumstan
hereby requested to intimate 1

ces above, | oy, behﬁ[ .
he same to your clien t.f of my clien you are

4.,
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Hoping better counsel shall prevail on your client.

o

% ~

Yoursg Faithﬁ:lly.
WO

Dr. Anlitkumar Arjun Sondage,
(Chlef Officer, Vengurla
Municipal Council)

Copy for information to -

The Regional Officer,
Maharashtra Pollution Contro Board,
CentralAdministrative Building No. 2,

2> Floor, Collector Office, Ratnagiri,
Pin Code - 415612.
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mrmzr/r—:ﬁmmm 13033 e T AT
‘ T - owlo2/%027

fam '"\qﬁﬂ"i AT RIZTIT = I e =TT TS ATA=AT Tz AT

- 3.tz STt <f aprer s, s e e A A 4.0 204
ﬁ"‘\/“/%"?nﬁwlﬁ

|

b

g 3T AT ST S A== T YTO AT 3. T8 T 797 52407
EELS! Wﬁ?ﬂ?’uﬁtmmmi j
H

i
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Virendra Iehnlinrnnjiling 114, Birya Housc, Perin !‘Jﬂrfman '
Mrunnl Sakhare Roud, 265, Fort, Mumbai
Priti Patil 400001, ssvirendr@gmail.com
ADVOCATES Mabile - B451006055 -~ ;
i
To, Date - 25f02 2022 ;
1. The Member Sccretary = X = ey EYEe, —._"i‘.z;:c’rf w :
! Maharashtra Pollution Contro) Board e *2 Ty
' Kalpataru Point 2™ -4* Floor RAGLSEC .
4 At .0
e | Sion-Matunga Scheme Rd. No.8 | ¢ - puf 1912
"N, ; %,: :‘*‘* . NearSion Circle, Sion (E) wooe N
‘ T e Mumbai 400 022 (AR SR SRl A
’ ‘}-”i;"k!j,g's, . W
Figad 4 . WY 4/7’9 di@/ -
o gl W, i 2.Regional Officer, e TN T I
\ay wm e d L&'a:—.i TRATE T AR Endl TR
el T 0 Maharashtra Pollution Controt Board
@1;{;; . # Central Administrative Buidling No. 2,
=i +" 24Floor, Callector Office, Ratnagii,
415612
3. Chief Officer, \,,)\03/
{ Vengurla Municipal Council, o (Ead
| N Jrgaw e T
Balasaheb Khardekar Road, Vengurla, TAG Y, 7 WART, GRS TR,
Tal- Vengurla, Dist. Sindhudurga, 416516 ““‘;}"";"1’,’;‘#‘
YR :-3¥099799 | ¥ 092G
Website  www.mpch.gevan
Respected Sir/ Madam,
- Under instructions and information from our clients Shyi, Sanjny
Dhondev Joshi, R/o H. No, 710-E, Narhar Vasahat, Shivajinagor, Ratnagiri
Scanned with CamScanner




415639 nnd Shri. Snndesh Gavade,
Sawantwadi, Dist. Sindhudurg, 416510, we have to nddress you all

131
This docyn Jﬂ’fﬁf ¥

e

R/0 1244, A& P Kariwade, Taluka

individually and jointly ns under

1. That our clients arc nctive in social works laking up causes of the
repairs of maintenance of historicol monuments, safety measures for
bridges etc.

. That you No. I is responsible for the state of affairs qua pollution for
the state of Maharashtra and you no. 2 being subordinate officer of
No.1, duty bound to protect environment and prevent pollution for the
district of Sindhudurga. You Noticee No. 3 are responsible for the
functioning of Vengurla Municipal Council.

. That you all are a statutory authorities whose sole role is to protect

environment by taking steps including but not limited to conduct
surveys, issuing consents by taking bank puarantee to function, to

monitor the pollution and also to initiate civil and criminal

proceedings against the polluters as also to recover fines in tune to the

‘polluter pays principle’ as specified under the Environment

(Protection) Act or such other Acts.

. Once you no. 1 or 2 initiatc any action, whether civil or criminal, no

law or rules have given you any discretion to abandon, halt or deviate

from the action of prosecution. You both are responsible for

protection of environment. You are public servants who are to wori:

as per law, rules and none of you are master of your own will to

either defy the laws or bend the laws to exempt someone.

5. Our clients had sought information under Right to Informatjon Act

from office of You noticee no. 2 about the discharge of waste water

2 7 MAR 2099
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/ g7 IR Ier e W
i AP i ST Y .
b S ol i il Dist.
{ e na T and treatment thercon by Vengurla Municipal Council, D
H \, ‘f:.-'"‘r;"l“ V & 3; * » ] o Cil
\ N\ vf;i’ ## "¢ ap y Sindhudurga and in case of failure by Vengurla Municipal Counctl,
‘:" ? f 1’ :“J it :_;' : et . o 0. u
\-‘;: e REEEE | Sindhudurga, the necessary legal / punitive nction initioted by yo
NEEE T - Noti 2 fu lication made under RTI is
NCH e oticee No. 1 and 2. A copy of the applicall
N 1) =
e annexed herewith and marked os Annexiee-A.

jved stated that

6. To the shock and surprisc of the client, the reply rece
no wastewater was treated in any STP but was discharged in the sca

]
untreated. The quantum of such discharge is 2.5 MLD- A copy of the
nnexed herewith and marked as

reply is showing the statistics is a
Annexure-B, thus committing a continuous offence under various
Acts and still no action has ever been taken against Vengurla

Municipal Council, by you Noticee No. 1 and 2, except jssuance of &
notice with no further action. The Notice sent by you Noticee No. 2.
received by my clients under RTI is annexed herewith and marked as

Anncxure-C.
My clients further state that in view of the continuing offence being

punishable upto 5 to 7 years — criminal as well as civil action ought to
have been taken by you No. 1 and 2 — but you both have deliberately '
and intentionally failed to take any action against Vengurla Municipal
Council- which is self-explanatory from the reply received under
RTL

Thus, you both and all your concemed officers and staff have failed

in discharging their respective duties and conspired in the
commission of offences along with Noticee Na. 3, Vengurla

Municipal Council, Dist. Sindhudurga. - 3
It is a matter of record that /s 19 of the Environment Protection) Act

1986, the Courts are barred to take cognizanceé unless the complaint is
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mnde by o person nuthorlzed by Government to mike such complaint

and therefore, police cnimol register uny IR under Cavironment

Protection Act, 1t ia becoming the opinion of my clicnty that you
Noticee arc taking an undue ndvantage of the said provision and arc
not registering any such complainta thought continuous pollution is
adversely hampering the natural eco-systems,
10. Tt is stated that this deliberate and unexplained inaction on your pant
: is nothing else but concealment of crime and thus, you Noticee No. |
C and 2, both in gencral and Noticee No. 2 is particufar needs to be e
prosecuted w/s 119, 217, 120-B of the Indion Penal Code alongwith s
other provisions of Law as well as departmental inquiry under

relevant laws.

11." In view of this, we call upon you to take the foﬂowiné among other
action within a period of 10 days from the receipt of this Notice,
1. For You No. 1 — Issue necessary directions to your
subordinate officers to initiate necessary
environmental/civil/criminal action against the pollutant as
described in law including but not limited to confiscaling
C bank guarantce, withdrawal of consent, filling criminal
cases, closurc and stop notice as well as cutting electricity
and water supply to Vengurla Municipal Council, Dist. B
Sindhudurga. AS ALSO taking departmental action against
; your officers for failurc to discharge duties ctc.
| 2. For You No. 2 —take necessary civil and criminal action
without waiting for formal instructions from Noticee No. 1,
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Thanking You

St

Virendra Ichalkaranjikar
Advocate, High Court

” 134
This document is noted at
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3. For You Noticee No. 3 - Take immediate action o

prevent pollution.
d. For all you together - take all such incidental and

nncillary nclions neeessory under lelter and spirit of law.

1P My clicnts state that what they have demanded in nat for their

personal requirement since there is no personal Jis. Rather my clicnts
expect you both Noticee No, | and 2. — being publi
are paid from tax payer's salary to serve the socicty as
and constitution and my client’s notice is nothing elseb
of your duties for which you are paid. In such case, still if you fail to
discharge your dutics and continue with the pollution occurring every

single minute —my clients will be constrained to approach

¢ scrvanis who
stated in Law

ut a reminder

necessary

legal forums including but not limited to the National Green Tribunal,

Lokpal, Government of Mzharashtra, concerncd Police Stations,
Criminal Courts, Bombay High Court etc. for prevention of pollution

as well as punishment of erring officials.

12 Therefore, you are called upon to take action within 10 days of
this notice and we cxpect a reply from all of you on the action taken,
in case of your failure to respond and continue with pollution, my
clients will be constrained to take necessary steps for which you all

will be jointly and individually responsible.

Sanjoy D1 Joskl
psfoz{20M~

Sslo2four2
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& il APPLICATION UNUER RIG[ITTO INFOIMATIONACT

Sub Regionsl Office, Ratnagiri,
Meharashia Tollution Control Deand.

Name of the Applicant Senjay Dhonddeo Joshi
Addreas of tha applicant & Opposile Dhanwant 710/B, Narzhor Vaseliat,

Shiva)inapes, Ttemaglrl, 413639

j

7 o, g
> The Sub Reglonal OMicer /The Pablic Informatier OMicer, %
C

’t

i Blagplial, Jlouse Nv. j
\

Particulars oFinformatlon selicited = Tha inforipatien portsind 10 tha EnvironmEey Protection AC
end virious rules arisiog out of the same such o3 the Salld Waste Manzgement Rules, 9'0]"“ :

Rules, weter pollstion ctc. and the action taken by your office with reference 10 the Ms vn: c I)r:
Council, Venguela elty Cavneil, Sawantwadl twgqmmcﬂ 2 Kaniavll Negf Penchayat ';4 i‘;
your Board had reported that e gencration of eyTiuent / SEWILE water was 0.5 MLD, uﬂ.D o
'2.SMLDL:l.’zMLDmpe:tinly,wbmumeiﬁuwmenlquMLD.OMLD.Oh by

0 MLD respectively, also stated Percentage treatnant 0 %. 0 w 0% &0% respectlvely. 10€

information pertaios €0 these n.nd such records.
Detalls u?inl'&hnuilnu s;.fldm! -

1. Please prosids thS granus os'10 he K generaton.of A1l wasies

{ inchuding bis Zetlimited o solid yw:ﬂqgfnﬁqgﬂ;r or such

-tod water, Bio meakead W3AEG Gy .4}*','7" s

prestmervprescribed disposal — &3 laid down by hiue of: b
islons ofjthe Eavironmesl Protection Act and vasious

Rules 111d down = pee the said Act eawvsiloble in your reconds.

2. Pleass proyids gmarerials oo record as 1o the gclion taken by
- : ! yous office/ Xead Office on the ‘filures by tha Malvan ciy
- . Councll, Venin=ls cify Councll Eawzatwodi town council &
. Kankavil Naper Panchsyet froza 01.03.2020 to ¢4l the date of
flling el egplication, with respect fo e provisions of

Eavironmect Act and all rules erising out of the said Act’

d.ifao ucdo:,: is taken, pleass provide materlals on record asto
why no actlon has been taken by your office.
Periad for whick the {aformatioa is solicited =~ Frem 01.08.2020 til} the dats of npplication,

. © Whetber the spplicaot bs below poverty lize=No ]
=0 Whllhumclufnmmouhmulnd by band 0{ by post =by band

Date 101172021
Plzce - Ratangid ; )
S‘mﬂlﬁf the Applicant

Y J"'J Sanjay DhoadJeo Joshi
Aob. 9375613568

t

g

-t = oA

M. P.C. Board,
i o » Canlral Administrative puliding-2.
. 2nd Floor, Colloclor Qlflco,
Ratnogld - 415 612
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?: ",nml"‘rtmlntll Solil mitde uf dispotal Hewpe | Tr entinet rﬂTsrlmrcc i
L \Wirie Waste dllspanedd MLD ¢
tTonliny) i Rkt
Ratnegitl Munterpst 220 |Compesting  for [ BA Hes el
Council Irodogiadablo wastn
¢ remaining woslo (9 .
durrping noot Bokil I
i i, .. |Stop = o imasn v oo 10 TRV
Kajaput Municipal 35 composting  for| 24 k o}
Counn! ucdrgmdab'a wasla, i
Segregalion & Galo. |’
Dry _wasto: Oonty )
- Lount
{ I Sepgrogation & Salc
Dy waslee Only
: : qumpsing
é’mnuﬂz Municipal 3.0 ::m;mmnlz;:ior:{ ity 2.5 NO Sea
cuncil anl, .14
gener2ton, vermi
compasling,
:om-cr lon of agro
aste In ta briguells
manu.’a:zuﬁng.
Segregation plastic &
crushing ol plasle
Sawaatwadi 11.0 [ compastng for | 2.5 NO River
Mumicipal Council guodegmdab!: ;?]Sle.
egregalion e,
Bry wasle- Only
— A dumping
Kankave 4.0 compostng for 2 ’
Nagerpanchayat biedegradable wasle ; o Rivcr
Ory wasle- Only
dumpinn

— e —
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MAHA
: RASHTRA POLLUTION CONTROL BOARD

Tel: 24010432124020734
124014704 e
Fax: 240238 — Kalpstary Polnt, 24 - 4*
Wobrlla: mﬁmm e Bl;:-;l: (un;l 62:;: RZG;{J,
S Hesr Blon Clrele, Blan (E)
G pumbal 400 022,

HoBO!IDWalarya.
1“‘“'{'”"0(&[ Dafa: (4|14 ne2n

To,

The Chlaf Offcer,

Xankavall Runlcipal Councll, ANl J
Kankavall, Dlst Sindhudurg, [20 20| 10 f 24

iR Ao RS Acl e Ve epesnfon Centrel of Pedsten)

Ry Ref - Direcqons lzsued by the Central Potufion Conlra! Board u/s 1€(1)
L O Y [b) Vido Latiar NoA-150144206-UPCH, di.07/02/2020
. 578 WIIEREAS, 0w Cenirad Holiion Conlrd Ecard vido letier did.07/02/2020 has
Y g e Issued drectlons under Bection TE{1)() cf YWater (P & CP), Act, 1974 fer nst2ladon of
1 e SR Onins ConEnuous Effuentblenlioring Syziem (QCEMS) for self-survedznca of Semge
e .;1%;‘5; Traziment Plant
SO R ¢ AND WHEREAS, keeping In view B strengthening of Meniicring Mechanlem for
P Y 4 efecive complsnce through Seil-Regtiziory Mechanism, SPCEL/PCCE.2r hereby
ALl amn&mmmmmazwmmama
i B'.dxlﬁgsmrlluhoﬁf[.mBcpmmW.lorW!a!andOCEMShh!m

- mmm.mxemwmmumdymmmmmm

1. ThaBTP:b&nopmudmc?aatdmmpopdl!mm:mmalm
by Municpal Corporatiens, Murdiraties, Loca) Bodles or any cther corcemed
Mwamwmmmu:msmmﬂmmmmm
pH, 1SS, COD, EOD and Fiow Meter belora 3100772021,

A mmmwwmmmwmmmmm
dala with tha zerver of tha Mzhanshia Pofion Cenirol Board end Central
PMCWdehameﬂmmwhmman

menfzn=d abave.
2 Wdzuwmﬂdﬂﬂmwumwummwmah ' ]
onina syrlem with lzmper proof mechzcism vih f2cE5¢es for cafbration.

4 WW&Md!dbwﬂdﬂmuMdb]C?CﬂhmPM
mmspmwmmwmmom Procedury (EQOP) for

m:mmuummcammuwwmﬂm;m;
Hiprint cefbraton mechaniim tachrrtogy based OCEMS (EffumA) used [n 5

~ 8TPs.

e ¢
Y.

O

S

2.

. 2 '
3 g{o.ao"’ ﬁ%@% . ;

-
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_ Plan
NOW THEREFORE, You nre dirsclod (o submit your Actlon ol Board wilhin

amatan taohira Pollull
mplianca of the aforesald directions to the Mahn tlons, for on¥a

a pariod of 10 days from the dalo of racalpl of ihose diroc
to the Central Pollutlon Control Board.

N

SF PO
R e L A

B P/
P R T T4 P L LA "X 1

ST R

&
Y

Copy submitted to:
1. The Chalman, M.P.C.B Board, Slon MmlbaLM
2. The Member Secretary, M.P.C.B Board, Sion ARG onal
Copy to: Principal Su:anuﬁcomeermsms_eaamw(f ech.WJaint )Reg
Officar{HQ), MPCB, Mumbal - for Information. PP

Thane/Kalyd
Capy to : Reglonal officer, MPC Board, Mumbal/Navt mw- e nformation and
Pune/ KoUmpudNashﬂdAumngabsdlAmmawNagpui

furlher follow Up

umbal.
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ANNEXVRE R-5
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RP.-54 32
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St v / arfer et / R0 / T T{TH§3TI/ Recelved Reglstered LetterlParcel

i 9 :

'EE’% o / %/ No. o /R Dated __ u/@/ of |
=B _:q_—), me/ﬁm ﬁ(/ﬂ?nsured for?

A Eﬁ é @Hﬂ'\’UTRT/ qMare/ Addressed 6 WWC"W J—t)/\a] N’Y&ﬂT‘@?
EE 3 mewbum [ Bmoa mq_so
EE o U)In NaF 2me Read 26 B ot .

LRz U’—) o Bes (in- £+ o750 aly
ﬁmmufamrmﬁ@m/ !

e m@t arﬂt! H‘IET/ Date Stamp of office of defivery e anfdr ﬂﬁ/ﬁﬂm 3k ={FI/ Signature and Name
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bt “Xih ; £ flo
[CENERAL INFORMATIO! AR R IRy F.r?éa i)y
Location and Physical aspects
Name of the Cuy
Name O Distnat Venpurla
Cindhuud
Name of Diasion : 1=
£h ULB cade :;‘;‘;;;
- -
;lumqpal Arcainsq km sq km Y
lasy of Town /
Phyvescal Aspects q el Class C
J!‘u vacal Agpect Numbcr of Wards Number .
Geograptucal description <Hilly area, nver, . .
LM\ Environmental xensimive area et¢ Desenption Semi Urban City
| Map  depiang admimisirative boundanes, roads hitps/idnve.google comdnve foldery 1134 If Available shase & on acachment e wpicad
‘ :;;1:-1-;:; :\(;n:: M.Cr:dlmpm““ landmarks etc. (if] Au::hml!’ ;Iut Attached m.dme Frle Name- \2runtszrative houndary
“lGR ‘ ailable, preparad) ache s map- Name of an
faps
m 1 Topa-Sheet cret Survey of India. Scale - 1 30HH) https./idnve poople com dnve folders 1 Y
e ¢k
™| (if not readify available, get it) Autachied/ Not Ao  Avaible dhare 32 et wd ekt
Em / Auached - o dnve e Mame- Toposhes: Nane of gty
I
mk/ el Enter Censaxs 2017 o3
V\ey Census dutz - Latest census data (2011) 5 =
PF Number 2
Previous census data (2001)
Number 12471
in? ) (3011 Pog - 200] Pog® 1ol 00z Popax U
Decadal Population growth rate (in%) 5 330 dovadl groath & segoesed by SBM
\nwdelines
Popul.
fati rojection for 2026, 2040 and 2055
o Eanter value n E16 and E13 10 2t the
Year 2026 Number 1666%
Enter vatoe o E 1o and EIS gt tbe
Year 2040 Number 20658 prajechion
Euter vatue m £ 16 and E1S 00 ptihe
Year 2055 Number 490 potcts
o Eucrouriea sl
Slum poputation :"'":“ 0 [Euter cuncngyoardald g
Stum Mouscholds et u [Ena qunentvemdad )
Density Nonubet 12302 Ealr uitout Yool $3
P ol L 3018 Enter cuitend yest da
J : Nuihes : Foter curtend vear d31a
Non Slum HHowsclinlds — Namber 5.0
Density S—

2
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Land Use information aed Development
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00
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I Register
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i I Gavent v Sy

N —— ;
————
. Land ute devification in the it Pl P
R Rewdonnal ~—— ] e e i e I
3 Malable N 3o —————————— —_—
2 Commoret———————— | aailable R R : Available
: Avarlable/ Noy S
' noonal ——————— | avarlable : Available
‘ Available’ Noy
Land U ¢ o —_ i
Ml svailahle . Available
A Onen arcas
Available/ Not > —
y <t . .:,.lx:.m; 2 Avulable]
2 vailable/ Not
g ———
Detart available Available
mibs of Populanon and progectad growth Available’ Nat 3
available g Available] }
35 Map depicning the cxising 1and ane - resdennal i
o 1 i ) cl PP < divve dovbe om e bl 10 TR |
Magn oxmmeraal. Institrtonal. slums, - Altached’ Not ik > oo i z i
fanFoe B @ecn <over, open Attached Attached i f ewlaie tam o amac.x i Names
e t
14
B TECHNICAL INFROMATION: {nformation rezanding Sanitation infrastructure facilities ﬁ
i
. |Access 10 Torlet :
- ]
t‘. Number of Sanitary toiets s 3918 T Soemeeet © SRRy S o,
SF t: Number AT TR ST TS AT K2k g §
=
5 - {
. 'f;!‘“.““““"l Touler Number of insamitan torlets (single pit. twin pit, N T
L inaanitany. dry. pour flush) ipocs ;
e ] septic Land. wathiout soak sway Nuinber )
i
5 3 Number of bouscholds dependent Number [) \enpam RS Spoaaesr v 0T
7
W B 0 1
. umbet of 1oilet blods Number i
o BEPS e svghe e dve BT B 1 1 st s PUE aed (IR
Attached/ Not 3 St ¥ e \ames Comrnann Mike
Anxched: vednees Fio e T N Ntk
3 Lawcation of 1osket biochs Anached o
e A T3 v oo, N Sosda
Communay trater " o 3 P2 b 53 wracAmems Name i (T GRS
wmber i block Nos for cach bloc ordaEa WMo Fi \ame
N of seats pa bl e st o e R Sk s
Aoonn Ranoves ¢ Nads
Funcoonad C1 blacks [ oo o
Funcnonal stsius =
0 AR e UTs remarmal axh sy S
u Septac Lanh. without sk Bway Number WA WS I
%] oo htal Py e el dads
——
Rumber of wilct & urinal blocks Numibet k]
-NCRES, Lo o e gy FOF 2 7Y
L e oot v i TR FEN YR o am atachint Mgy
edi N . foocehoaces 3 =
Allddk..d,lf\ol 4 Altached :\J\ e  aee N O
Location of ot & urinal blocks Altached Tl . Puddc Narwe
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Nos, for ench bock |7

Public soilet and urinals

' vy : FEVEA 2 ""W!lllln!"!ll!w&natSP-‘M.j,n
SNY MY . Rl A 494 a3 an antachment- Mame of CT7 GPS
K M s ‘ ;':rtsmrv Yo of seats
B -~ iy ke Name- Commy
N -.“’:’J e Functional PT tocks || 7 mw
‘ ; Septic tank without saak pir ' Cres Mennion functional PT blocks
e Numbo 0
% [ Opendefecavon | Location of extsting OO spory ™ ienion P comnccted wih sepc ik
» Nos. and location of |,/ ) thors soakawy
&8 ! each ) 5 Shate a3 an sttachment. Mag/ PDF with GPS
Notificd rates of Use: ! v coordustes
" charges (Re) Fite Name- OD spots- Name of city
1.For community 10ilets YTy
n
2.For pudlic toilers bl * 2]
In INR per use 1, R . i T a0
) By in-house PT- ULB; No CT
Operationand g o oonsible agency for OKM srtangemont or ; J 7 Mention responible agency for CTs and PTy
maintenance ? outsourced ) ! scparately
: CT-UlBorpwt
Pr- ULB of pvt
1f outs X . Attachied! Not ; 080
ourced, upload contracts Atnched Nol- Attached |No Outsource is done Upload contract documents
Complaint rodressal system Availuble/ Not oy R i A Lk I
—— P e nviilnhle i Aylllnbk
Q Service (I‘:O%:'“C hmark | | st 10 toilet 0% 100 Access (0 IMHLCT/PT
g Map depicting the Location of public and community ntps //drive pooyle convdnve folderx/IL
" " Allm;hvd/ Nﬂl ! e ML! & fesioe u u Share
M ' lubl N i as an attschment. Map.
ﬂ {aps toilets (if not availuble, the samic ta be depicted) Attached Allached File Names CT-PT map- Name of ary
m INSTITUTIONAL AND GOVERNANCE i
n Institutional framework
m Sa Regulatory Framework | Whether Municipal Sanitation Bye Laws notify tan(r Available/ Not s /idnve google com/dnve/faldery 1LY Share as an attachment
] for sanitation services (details) availuble Available, File Namc- Murucipal Sanitanon bye lans-
N
Name of airy
" T ive woor Y 3 ) NQE! N2 NU
\‘\/ State Sanilation Straicy Availubles Nou ; ) Availublg] i 7die Joogle convdnve folders/ 13D T SQLIDOENVArMQEU TUIN 22 e up-
/ availuhle T3 1
" i ywlabilef Not b Vengurla Municipal Council Aention name of department & its
b Instiutional Rotes and Responsibilitics (or dealing with sanitat ian A\:: :I llel:hlc Q ; . Avallabte] Vereia Munkapa eponsibilnves LB AUPIOE |
A services
e-10V el i Availible/ Not s
Se 2o;lc’“.nc¢ and tmplementation of c-govermance in ULBs e Available
eforms -
D __ [CAPACITY ENHANCEMENT: . TR ET
6 ' [Capacity Manug ] 28 Sanitation Worker
62 Details of the personnel crgaged in sunitation scrvices Description ERa Fa=w a7
oles and responsibilitics. .
”‘[‘)"el:"rw:'uu g Avinlable! Not e 1 Not Availapte| N0 Ouseurs _
clopme Outsourcing of stfl and services avaituble LEAELt - )—-———"'T
E___|GAPANALYSIS: | i ’
B STy i progeetc foquireen of sanitation ! — |
I Nutber

Gup of IHHL
—J ___/
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J00% INNIL with Schuduled Destudging P -
kR Mention the g mlrstracnse which s
Anahzethe gp o i 5 3 finctional and i good condition
> HELCT P Tty 2™ SR80y b 35 o o7 s oo
Lt : ——
;lzmmd ot additional 1HL Foquirement under Sp 3 : Mention additioral (HHT requicement m the
: Number £ oty
2 A3
Demand for Additional CT requiremenn qunder SBAY 0 et addonal CT regaranea w e cey
20 Number
1 ‘.laumml(-:ull’haunw-m
Demand for Addmanal PT seats requirement under ity based on the fleatmy populaton snd serd
SBM 20 Number of the cry
Mentnsn addinional Gl roqurement m be
) 2
Demand for Additional Unmals requirement wnder , 2ty based on the floting poculanon and nesd
SBM20 Nurpber ofthe cav
Funding requirement (In lakhs) ULBsh
21
Total fund required (In lakh) Central share State share (lnlikh)e
(in lakh) (In lakh) ~[Ceriral thare of 20 Ra and s siare of &
0 2667 comsudered
IHHL 0 (4 ot ot OF 13 ik comsidered for CTs.
[
T 0 i I ey wants fundims foc aspucstnel orkers
K] consider 23 LaAN per seat a5 unt enst else
consider 1§ bkR per <t a5 wn cost For
0493 0255187, multiply unit cost sicerdmehy * E87-no
075 of PT seats requitement
PT
- o 105U Cosof 32000 comsdered o urs
5 2112
0.6 032 F.
Uninals 0.7062
214 107
Total
Signature of Chicf Officer @\\

Date

hief OFiicer .

Vengurl

MlinCipa‘ 00}!’1‘;‘
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ANNUX 30: Gy SANITATION ACTION PLAN (CSARY FORUSED WATER MANAGEMENT

lanotedat
R AD
w2z.. @ 7MAR 2023

(Y0 be fitied in only for Cities below 1 Lakty Population, as referted in Chapters 2 and 6)

e

! Py o 4§
|GENERAL INFORMATION
1. |Location and Physical aspects
[ Name of the City, Ven;urlal
Name i
) 18 Location e O Dutridt Sindhudurga
} Name of Division Konkan
‘ Eeeee 802879
Municipal Area in 1q, km sq.km 1298
Class of Town AUB/IC/NP Class C
Physical Aspects  |Number of Wards Number Bl Data is copied from sheet- 34 ptan
Geographical description -Milly atea, river, Environmental sensitive ares .
et Desenprion
* Sem Urban Cit
Map deprcting administrative boundacies, roads and railways water hed/ N
Mags Ladies , iImportant landmarks etc. (if not available, to be prepared) I\";;‘:] & ol
ach
1
Topo-Sheet (ref: Survey of India, Scale ~ 1:50000) Antnched/ Not
{if not teadtly available, get it) Attached
\.m JW'“WMV and Growth pattern + .
K g Census data - Latest centus dats (2011) Number 12397
Previous census datd (2001) Nuniber n
Decadal Population growth rate (In%) ) 23|
Population projection for 2026, 2040 and 2055
Lo Year 2026 Nirnbed 16668
Year 2040 Number 20658 Dat Is copied from sheet- 34 plan
2 Year 2055 Number 24933
0 |
Shum population Number
ol _____._—-——-—'—‘——_
Slom Houeholoy HNumber o I,
Number
Density 1239 — |
population Nunber ]
Number 3918 _
Non Stum Households Number g
Density 700
Flosting papulation Nos. { doy feoreoeoe—|
Floating Population [ 1o iation per day (f available from tourism department) —
N Iy
pioporties  |Total Numbser of roperties n the City Number £ -
Uve information 8nd Development — T ]
3_fuand Use lnforma Land use dessification in the city- vaianiey ot L’_‘__________._-—-—-——
Residential Available]
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A b Z
vallabie/ Not Avadable Cad
o | et rial Ragister.
L d Use pattern Avatlable/ Not Available TR O
Open areas availabie e 7 MAR 70
Available/ Not -
Available
Somms availatle Data is coplad from sheet- 34 phon
Avallabie/ Not Avallable
Octaity of Population and _available B—
Prorected growth Avallable/ Not Avatable
avallable
/ . Map depicting the existing land use - residential, commercial ) ——
s [tnstitutional, slums, green cover, open land ete. {available / not Avtiched/ Not Attached
vailable) Attached
TECHNICAL INFROMATION: Information regarding Used water infrastructure facilities
Details of existing sewape Infrastructure S N
B, Brief description of existing scwage infrastructure in the town:
' (i} Sewage Treatment Plants (STRy)
Y S tworal 1wy of ail STPs aned emses she
Tatal installed Capacity of Scwage Trcatment Plants MLD <+ 0025 vﬂm: N
Numbex of $TPs Number R - 3 Enfer number of STPs i the o
(i) Faecal Studge Treatment Plants (FSTP) |
KLD 3 [Sur total capaciey of At 55 TP¢ 1nd ctwer the
Total treatment capacity of FSTPs < values
Enter aumber of F5TPy i the cury
Total Number of FSTPs in the city Number 3
(i) Exrsting sewers % coverage 0 Enter vatue 0 £50 Ind €30
43 Properties with sewer connections Number 0|
Properties with onsite sanitary disposal Number 2104
A
(v) Drawns % Coverage 13.7 Enter value m £S5, ESd and £93
Total Length of Road Network Kilometers 87.90
Total Length of open drains Kilometers 7.00!
Total Length of closed drams lomet 50
e n Rlometers 1 Enter vaiue in £56 and €37
(v) Numbet of L tankers (govt and private) Number !
Number of cesspool tanker with the Gowt Number
0
Number of cesspool Lanker with the private operator Number
InINR 0| )
(v) Funding Agencies & amount
S |Sewage Managemen!
[estimated sewage generation (in MLD for 2026. 2040, 2055) I—
Per capita supply of water targetted for 2026 LPCO K B 135 RS S
S
Per capita supply of water targetted for 2040 LPCD 13| ]
4__—————”-_‘
5.2 | Sewage Generation i
Per capits supply of water targetted for 2055 LPCD 139, ’W
(Pop 202
all
7 1800144 - iocd watet
Sewage Generation 2026 i h 2231064 S (3> . o)
Sewage Generation 2040 In MLD 2;” " _____‘__,“’“ b
e
]Sewaga Generation 2055 In MLD
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Present pro, i
Perties covered wi
ith sewery
B€ network

Number 3

Present properties Ot covered with sew, network Number
P th sewerage netwo,
umby

3. Estimated Properties connected to open draj
rain

b. Estimated propert @S Connected to covered gr
s o covered dra
d n

<. Estima i
led properties connected to septic tanks and soakaway

SEPTAGE
Status of scheduled desludging by UL8/Licensed
Drainage operator/ Both ULB by vacuum emptier

Nori e —
m:" ;a:r of dvams_ Wwith length & material of construction etc. (width more
€m) carrying sewage into the surface water body or open land

No. of drains/
Material of
construction

Mention details about covered drains

Ooes the ULB have a covered drainage network? Y/N

Mention details about covered drains

No. of covered drain width more than 75 cm Number

Length of covered drainage network km Mention details about cavered drains

Mennon detals ahout covered drans

and Area covered by covered drainage network sq. km

Mention details about covered drains

Material of construction of covered drain Material name

Mention detanls abow uncavered draing

Does the ULB have open drainage network? Y/N
|
Mention details sbout uncosered drams
No. of uncovered drain width more than 75 cm Number
* = Mennon detuls about uncovered diaims L
Length of open drainage network km v "
Mennon details about uncosered drains

Asea covered by open drainage network q.km e b thT 001

Menhon details about uncovered drains

Materlal name

1 of construction of uncovered drain Mnees 4
e Cement Concrete
PRy vREmS 5 o)

Number of outfall locations along with estimated quantity of sewage (dry No. of outfall/ MLD

Used water treatment (induding cotreatment) -
Are the used water treatment facility avallable

yes/no

weather) being discharged into surface water body of apen land discharge
0 %
,' y Number of outfall locations Number !
estimated quantity of sewage (dry weather) being discharged into surface MLD ‘ 0] 2
water body or open 1202 Attach map of outfall powts £
; Outfall focation Bived Natuwal Natutal drely File Name- Outfl paints- City name v
> Mention the location of outfall points and attach the map drain/surface water : ‘ ‘
{ body/ open land e TR SRR, S £
4 b
STP data aask I !
b
E
&
£
E:
[
B

i yes’

[ e e
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" 0
5 ﬁbdat 2 7 MAR 2023
7 P
1f yes, answer the belon } il . - .
W questions, 93 to 109 mn u‘l& No na' Resister
Treatment technology of STP X
o Root Zone technol
Name of techology | < o8y
Total Capacity of the treatment plants (STP) MLD g | 005
Current capacity utilizati
pacity utilization MLD R d . 0.025
Under i :
©of over utilized STP mention under/over Y Over
Quantity of used water treated In MLD
Quantity of septage co-treated In KLD :’:::M Pv:m seu:hnhlm”“ :;;:—
[
Mumber of septic tanks emptied Number per day
Number of trips from septic tanks to STP Number per day
by hf: \ Capacity of desludging truck InKLD
Reuse (treated used water, sludge, biogas) Information along with respective quantity
Where is treated used water at STP being reused currently? Name reuse activity
Quanity of treated used water at STP reused currently InMLD
3 Composting|
Where is sludge a1 STP being reused currently? Name reuse actwity
50}
Quantity of sludge reused at STP currently In Kgs J
- NA
Where is biogas at STP being reused currently? Name reuse activity
| NA|
Treatment (SeptaLe. |0, ity of biogss at STP reused currently In kgs 7
m Used water) 3
1) Septage/ FSTP data
z Seplage Ueatment
“ Are the septage treatment facility available {yes/No) - if ‘yes' yes/no
Yes .
r
% W yes, answer the below questions, 11310 128
\ ____-—_—'__—

Quantity of seplage (o be treated In KD 3| E—,_/:
R T g L 3918]

Households with tollets connected to septic Lanks Numbar




150

Humber

Number per year 1204,
} o

In kL ; .
Capacety of existing FSTP ' -
g tn KLD o =t 3

Corrent wiilization - under/over Under/over {

‘Cum-m tilzation rate L :
‘l’rea&mcm technology of existing FSTP Name of lechology Sludge drying beds
™ AR

Feuse (treated used water, sludge, biogas) Information along with respective quantity

lﬂue s Wreated used water at FSTP being reused currently?

Name reuse activity

Quzainy of treated used water reused at FSTP currently

InKLD

Vihere s sludge being reused currently?

Name reuse activity

Quamay cf siudge reused 31 FSTP currently

In Kgs
Wohers 1 becgas 2t FSTP being reused currently? Name reuse activity
N
Quzmy cf biogas reused 21 FSTP currently In Kgs B

For existing used water collection, conveyance and treatment facility

Faprnuitie zgency for Lewer network

by ULB/private

Ng Sewer Network in City|

Fasgrnsoie spency for Ueatment facidy- STP

by ULB/private ULB|
HouLEnGId sarutation tardf — Momhly In INA per month | ¢ 0
Comsetvancy Las a3 pan of property tax In INR per annum - [}
Eon and CENL (O (0t 1he (oMma@nce and facility (Rs) In INR 100000
0814 cost for the convmyance In INR 0
03,34 cozt fof the Ueatment faciry 1a INR 3 0]
ot recovery (%) In % 0|
Faartioe cemand (1om tar/eesy In INR 0.00]
Bauiiue Cemand from other wources (eg connecton tosis/donations nINR :
erc. | 000
Totat bum trrse Detmand of (urient yeor n INR PP
For existing septage collection, conveyance and treatment facility .
Fangramitie apency 104 (OUESLGN and Lonveysnce of septage Ly ULD/private UL r _
- e ——
Vot sy 101 treatsrent fatdy 15TV Ly ULB/prvate ULB! ——————
Lt Chadyps 161 SBPOE (ONVEYaNe and 0ip0ssl pet houiehold 15 per sephic tank 1000
3 s ’___———-_———‘
om0 Bemand f1om vier chunges - 46piage emptying charges IniNR peryear |, 1306000 l  —
17 12t Vot thwe FSTF Ucatiment pland f3cality In INR per snnum Faas 200000 I

LCa;t rectinet y (%)
e

653

171
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Indicators (In % After the im,
) fenchmark Uelare implementation of profact *( e Bplementatian of the
project ‘
Covetage of Sewnraps Network ;
Collection efficiency 61 Sewer age Novmort :$ o - 3 ‘
uacy of Sewage Treatment Capacity - 0 :
Quality 6f vew age treat ment L00% )
Tx1ent of Brose and Recycng of Sewage ‘1":: 0
xtent of covt rexovery in sewape/used water management 100% £
EHicrency 10 redressal of customes complainty BO% J
B 0
{tficency in Coliection of sewage | uted water Charges 90% Tyt =
Actess 10 todets - L] )
Scheouled desiudging :m =5 00
Notitind Lanf tor Besludaing R 100, —
m In 1| A0 T
wvallable/ Mot il
Map depicting the Coverage of existing sewer network Coverage and wvalioble fhot prallath I Avatible shae o an arachmess
onsite system 5 Fde “omme- urmer Loverspz and omds
4 et leorerse: barme of o
Availablef Hot Available|haps Ldnse wom/dn e/ Lol 3
Access 10 toilets. available o sgeld s P eonge n Lot L I Avuiskle (Bare 35 o8 2uachmers
File Name- acoens U3 tale Name of ofv
Avaltable/ Hot If Asalsble whare as ar utxchmen
Scheduted desludging avaitable File Name- Schatsed feclud g shaw
il Name of ciry
Nofied tar for desludging Avaitable/ Hot Avallable) if Avasabie. shore # 2% atachmon
available File Same- Nonfied Tanfl esne of oy
€ |INSTITUTIONAL AND GOVERNANCE
R A
e 6 - |insramonal framework
p il whether thuniupal Sandation Bye Laws notify tardf for /s ble/ tot Iabl htips //dre google.com/cime/lcicers/1
= fegutatory services (Getails) available 130Th6$QUBOEnrMQE UTUANZ22g2x U
.t 6a | Pusp=sharing
Framewort P
State Santauon St ategy (avarable / not available) Available/ Not  |Available
available
6b MELALOna! Roles and Responubilrues for dealing with santat:on/ sewage services Available/ Not  |Available
Ritangement available
6 Girveraanie and |[imptementation of e-governance in ULES (. te [ not lable) ble/ Not iabl
“ Neddorms - available
CAPACITY ENHANCEMENT:
5 i - —— - - — 7 P ——
Tt ailz Of the personnel engaged in sannanon servi es along with roles 28 Sanitation worker
Haman Resource  (and respons el
L Development (Outsourng of statl a0 setvices (avalable / 1ot avarlalde) Availalief Not Not Available
available
€ |GAP ANALYSS:
54 4 f I 3
e Am::g'r".e pojeti+d reguuement of used waler infiastructureflaciies Sewer Notwork and STP Is required
in 2025, ]
(Geatdy the availsbie nfrasiruciure in good condition 9o nTr astructure in place eacept 3KLD FSTP and 25
n 1
Eb a1 the Gty prepared DPR for any companents ike sewer netwoik, $19, M|
c1c H yes groe Betdils
—
8¢ Lnalyre the gap in variovs arert and suitably club as part of 3 project/DPR
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is mt,ed a
This dowm 2.2.5

’
sr. No.. £ 7 MAR 2023
T —— .
1. Sewer networl e G | in meN .
\-‘“—__‘.—. tnbm i nermg B vgen Bemen was
2 B TSR -
2 Seplage conveyance { 1 g Hertens e a9 ol e apsseseent s
Number b jcordistiong wyalpded A dipmg
G < ’ Y nirzrg B33 0 apiame s be vemed
. IS Fiv Lo €143 by cagacsy of ik 1o by
< 3.STP cum FSTP - et parasired 5 ¥) ex K.
MLD 223 ©sag il rzarenet glaras Lagaety
q i
interceptor and draing Wi 2 tersin be need of weropen garss wd
= e drame whar nrwds s be ganezed
S. Rexyc) B D
vele and reuse potential InMLD endien the meycle wd (ore pagn
On abave lines identity various DPRs/ plan for projects related to: Lentun the peesect detoks bt cxh
Lenespenent belorw
P
Demand far STP cum FSTP treatment plant capacity under SBM 2.0 In MLD 2
Demand for Interceptor and Drains under SEM 2.0 Inkm
L/ F conaLusion Sewer network demand Inkm
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